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c. , 	ç 	 8.502003 

evo  

Heard Mr. P.K. Tiwari, 

learned counsel for the applicant. 

The application is admitt 

ed. Call for the records. 

List on 8.5.2003 for 

orders. 

Vice-.Cha irman 

Mr. S. Sama, learned 

counsel for the respondents prays 

for time for filing written state' 

I rnent. Prayer is allowed. List 

on 11..6.2003 for orders. 

Member thaian. 

Mb 	* 
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17.6.2003 	Present : The Hon'ble. 
. Justice D.-. 

• 	 ..•' 	 N. Ghowdhury, Vicehairman.± 
The Hon'ble tv. R.K.Upadhyay, 

• 	 mber (A). 

}vk t 
~6%  Lc"'A" 	 mb 

Put up again on 31.7.2003 to 

enable the respondents to file written 
statement, 

OR 

•mber 	 Vice-Chairman 

31.7.2003 Present : The Hon'ble Mr. Justice D.N. 
Ghowdhury, Vice-Chairman. 

b 4 	 th 

•kv b-LL- 	L&J 

• 	....TheHOn'ble W. N.D. •Daal., 
Administrative Nmber,: 

On the prayer of IV, S•. Senu"?ta. 
learned counsel for the. rsndent- / 

four weeks time is allowed to file written 
statement. 

List on 27.8.2003 for written 
statement. 

2 mber 	 Vice-Chairman 

JI 0 	 . 

c •  

mb 

27.8.03 

lm 

20.10.2003 

On the prayer of Mr.S.Sengupta 

learned counsel for the Railway tixhet 

four weeks time is allowed for filing 
of written statnent. 

List on 26L 10.03 for orders. 

Mnber • 	 L -Vjce-chajrman 

None appears for the partès. List 
the case on 24.11.2003 for further order. 

Vic e-Chairml  
M. 
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24.12.2003 Present: The HonJle Mr.Justice Be 
* 	 Panigrahi, Vice-haixman. 

The Hon'ble Mr. K.V. 
Prahiadan, Member (A). 

)4r.S.Sengupta, learned counsel has 

entered appearance on behalf of the res-

pondents and prayed time to file written 

statement. Although on previous occasions 

several opportunities had been given for 

filing written statement, as on today no 

written .statement has been filed. In this 

background we direct the respondents to 

file written statement positively within 

two weeks from today failing which no 

written statement shall thereafter be 

accepted. Let rejoinder be filed by the 

applicant after service of copy of the 

written statement to the applicants 

counsel within two weeks thereafter. 

The matter shall appear on 29.1.2004. 

Member 	 Vice-Chairman 
bb 

24.2.2004 	Present: Hon'ble Shri Shanker Raju, 
Judicial member 

Hon'ble Shri K.V. Prahiadan, 
Administrative Member. 

~\cJ 110 VVVI  

- Learned 	counsel 	for 	the 

respondents seks two weeks further 

time as the written statement has 

already been prepared and is to be 

signed by the competent authority. 

Time allowed. List it on 15.3.04. 

Member(A) 	 Member(J) 

n km 
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15.3.2004 	 the plea of leaned counsel 
the respondents four weks time is al1v.. 
ed to file written statement. 

List on 19.4.2004 for orders 

mber (A) 
mb 

	

284.2004 	Written statement has been filed 
• ttQ 	 it- 	 by the respondents. List on 282004 

'- 	
- for hearing. Narrhiie, the applicant 

	

• 	 may file wrl rejoinder, if any' 

• 	

• 	

•; 

• 	••. 	 nber (A) 

	

- 	 • 	 mb- 

	

23.7.04 	When the matter came up for orders 

	

• 	 learned counsel for the respondents 

submitted that he has already filed the 

written statement. Learned counsel for 

applicant submitted that he would ik like 

	

• 	 to file rejoinder. 

List on 27.8.04 for order./ 

M(J) 

.4 

	

• 	 27.8.2004 Present: Hon'ble Shri D.C. Verma, 

- 	 Vice-Chairman 

Hon'ble Shri K.V. Prahladan, 
Administrative Member. 

WV 	 Ms 	U. 	Da s 	prays 	for 	an 

adjournment on behalf of Mr P.K. Tiwari, 

learned counsel for the applicant. Mr S. 

Sengupta, learned Railway counsel is 

present. Let the case be listed before 

the next Division Bench. 

Member 	 Vice-Chairman 
nkm 
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14.9.2004 	MT J.purkayastha, 	learned counsel for 
the applicant has placed before us the 
order of promotion of the applicant dated 
28 .7 .04 vide which the app lic ant had been 

promoted with effect from 1 .11 ..2003i, The 
lJ  applicant claims promotion with effect 

from 28.6.02. The matter is fixed for 
j final hearing today but the Railway 

stand lag counsel is absent • Mr B C .pathak 
who is also a Standing co-unsel for Railways 
states that the matter be fixed on next 

and he will inform the Standing coun- i week 
se1 dealing with the matter to 	remain 

H.... 1present on the next date. 
.. Stand over to 21 .9 .2004 for hearing. 

J. 

Member 	 Vice-Chairman 

pg. 

29.04? 	Presents Hon'ble Mr.&stice R.K.Batta 
, 	ViceuuChàimnan. 	 , 

Ron'ble Mr.K.V.Prahladafl, Aninistrativ' 
Menber. 

Heard learned counsel for the 

parties. 
The learned counsel for the appiF. 

cant states that the only issue which 

is required to be decided in this appiF. 

cation is the claim df the applicant for 
- 	promotion with effect from 28.6.02 

even though subsequently he was promo-. 

ted with effect from 1.11.2002. The, 

applicantbccoflteUoniistthat. the 

Respondent I4os.5 & 6 who are junior 

to the applicant were empanelled . fbr 

promotion on 2806902. The learned 	.: 

counsel for the applicant is not abl 

to state as to when Respondent Nos.5 

& 6 were promoted. He seeks time to 

place promotion orders of Respondent 

5 & 6 on record. The learned 

-'' 	 contd/- 



O.k. 72 of 2003 	
. 

21*-9* 0461 counsel for the parties shall be 
given an opportunity to argue on all 

	

points which is left C 	Stand 

over to 6th October, 2004. 

Vic e-Cha irma n 

/ 	 6.10.2004 

bb 
6C 

, 	 — 

2.11.2004 
1' >70 •  efcJ' 

CIS

-- 

• 	 a 	ij. 
.•j 1_L•- , 

• 	~~Ac(
;  
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Sealed envelope duly staled conta.ini-

ng records of selection proceeding is 

opened. 

Heard Mr .J.Purkayastha. learned coun-

sel for the applicant as well as Mr.S. 

Songupta, learned counsel for the Rail-

ways. 

It is considered necessary that the 

record which led to the passing oL 

order dated 20.7.2004 be fam placed.: 

before this Tribunal. For that purpOse 

learned counsel for the respondents 

seeks time. Stand over to 2.11.2004. 

The records of selection proceeding 

is resealed. 

Member (A) 	 Vice-Chairman 

Heard 	Mr 	J. 	Purkayastha, 

learned counsel for the applicant and 

Mr S. Sengupta, learned Railway 

Counsel. Records which led to the 

passing of the order dated 20.7.2004 

have been produced. Judgment passed 

dismissing the application. The 

minutes of the Selection Committee 

shall be re-sealed and returned to 

the department after keeping a copy 

of the same in sealed cover. 

Member 	 Vice-Chairman 
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CNTRL ADMINISTRATIVE TRI3UNL 
GUWAHtI jNC.H 

DAT OF 

SurJ 	
* • 	0 0 0 • C * 0 0 0 C • • 0 0 0 0 	

* 0 0 0 0 4 0 0 0 0 0 • 0 0 0 
0jppLIC s. 

Mr P.K. Tiwari and Mr J. Purkayastha 
0 S 0 0 • 0 6 ...........

• • • 0 	0 0 0 0 0 0 0 0 0 0 	0 	 0 0 0 0 0 0 0 0 0 	0 0 0 0 0 0 	 0 	 FOR TH 
APPLICANT(S) 

-VERSUS 

Union of India and others 
gOt * O0 00 *0 OttO! 	ae°t tøCøsC 00 * 0 00 O•O 60.0 0600 	0.0*00 

.RESPOSNT() 

MrS.SeflgUPta,Rai 1waYCo 5 	 1JVOCATEFORTH1f' 
.............• 0 	 RE,SpON)_NT(:, ). 

THE HON'BLE MR0 JUSTICE R.K. BATTA, VICE-CHAIRMAN 

T- HOI4BIE MR. 
K.V. PRAHLADAN, ADMINISTRATIVE MEMBER 

1 Whther Reporters of local pajJerS may be allowed to see the 

judqrfleflt 

2 .Tob referred to the ±eporter or not ? 

3, Whether thir LordshipS wish to se the fair copy of the 

Ju.dcrnent ? 

4. Whether the judmeflt is to be circulat to the othr benches ? 

Judgteflt delivered by Han' ble Vice-Chairman 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.72 of 2003 

Date of decision: This the 2nd day of November 2004 

The Hon'ble Justice Shri R.K. Batta, Vice-Chairman 

The Hon'ble Shri K.V. Prahladan, Administrative Member 

Sunil Guha, 
Assistant Reservation Supervisor, 
Qr. No.126/A, West Maligaon, 
N.F. Railway, Guwahati 	 Applicant 
By Advocates Mr P.K. Tiwari and 
Mr J. Purkayastha. 

- versus - 

Union of India, through the 
Secretary to the Government of India, 
Ministry of Railways, 
Railway Board, 
New Delhi. 
The General Manager, 
N.F. Railway, Maligaon, 
Guwahati. 
The Divisional Railway Manager (P), 
N.F. Railway, Lumding. 
The Selection Board for selection of 
candidates to the vacancies in the 
post of Chief Reservation Supervisor 
held on 28.3.2002 through the 
Divisional Railway Manager (P), 
N.F. Railway, Lumding. 
Ajit Kumar Das, 
Chief Reservation Supervisor, 
through the Divisional Railway Manager(P), 
N.F. Railway, Lumding. 
Pramode Ch.. Sarma, through the 
Divisional Railway Manager (P), 
N.F. Railway, Lumding. 	 Respondents 

By Advocate Mr S. Sengupta, Railway Counsel. 

0 R D E R (ORAL) 

BATTA. :j. (VICE-CHAIRMAN) 

The applicant seeks quashing and setting aside of 

Memorandum dated 28.6.2002 issued by Divisional Railway .  

Manager (P), N.F. Railway, Lumding to the extent it 

relates to the unreserved vacancies in the post of 
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Chief Reservation Supervisor (CRS for short). The case of 

the applicant is that he is the seniorinost Assistant 

Reservation Supervisor (ARS for short). The post of CR$:1s 

a selection post and as per existing rules the selection 

is made purely on basis of viva-voce. According to the 

applicant the Selection Committee had acted in violation 

of the provisions of the Indian Railway Establishment 

Manual Volume I and carried out the process of selection 

by awarding marks in a grossly unfair and irregular 

manner. It is further alleged that awarding of marks was 

contrary to the detailed guidelines provided by para 

219 (g) of the Indian Railway Establishment Manual, .1989 

Edition. The applicant further contends that he satisfied 

the prescribed norms for the post of CRS and was in fact 

asked to look after the post of CRS with effect from 

28.2.2002 vide order dated 7.8.2001 (Annexure-A/3). The 

applicant further 	contends 	that though he was 	the 

seniormost ARS he was not selected and two of his juniors, 

namely respOndents 5 and 6 had been selected and promoted 

against the post of CRS 

. 	The respondents in their written statement have 

stated that the post of CRS is a selection post and is 

required to be filled on the basis of performance in the 

viva-voce test. The respondents admit that the applicant 

was the seniormost ARS, but he failed to qualify in the 

test and as such was not empanelled. 

We have heard Mr J. Purkayastha, learned counsel 

for the applicant and Mr S. Sengupta, learned Railway 

Counsel. 

The learned, counsel for the applicant has 

submitted before us that the applicant had secured the 

highest marks under the heads of personality and - 

leadership......... 
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leadership as also seniority and as a corollary he should 

also have been awarded highest marks in the professional 

ability since the applicant had faired very well in the 

viva-voce test. It is urged by him that the Selection 

committee minutes did not reveal the procedure followed 

for awarding marks and it appears that subjectiveness has 

creeped into the awarding of marks due to which the 

applicant had to suffer. He drew our attention to the 

guidelines on the subject for determination of 

professional ability as also other heads and after placing 

reliance on the judgment of the Apex Court in Dr J.P. 

Kulshrestha and others Vs. Chancellors Allahabad 

University and others, (1980) 3 SCC 418 urged that the 

entire selection procedure smacks of extraneous 

considerations having played an important role due to 

which the Selection Committee deliberately awarded lower 

marks to the applicant unde.r the professional ability 

head. 

On the other hand y  learned counsel for the 

respondents submits that the prescribed procedure has been 

duly folowed and the applicant could not be selected since 

respondents 5 and 6 were found to be more meritorious than 

the applicant and being a selection post the grievances of 

the applicant are totally unfounded. 

We have gone through the records. Para 219 (g) of 

the Indian Railway Establishment Manual provides for the 

procedure to be followed by the Selection Committee. The 

professional ability carries 50 marks. In case there is a 

written test, for professional ability the marks are 35 

and for viva-voce the marks are 15. However, if no written 

test is held viva-voce test carries 50 marks for 

professional........ 
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professional ability. There are 20 marks for personality, 

address, leadership and academic qualifications; 15 marks 

for record of service and 15 marks for seniority. Para 

11.4.2.1 provides that the Selection Committee shall award 

marks based on performance by the employee in the viva-

voce test. Likewise, the para which follow speaks of marks 

to be awarded on the basis of entries in the relevant 

columns in the Confidential Reports as also record of 

service and service register and seniority. Proceedings of 

the Selection Committee show that the suitability of the 

candidates was judged on the basis of their working 

knowledge and commercial rules. They were also assessed 

about, their general knowledge of Indian Railways and 

ability to shoulder higher responsibility and ability to 

handle,customer care. The Committee also took special care 

to judge the candidates as per requirement of the post of 

CRS especially regarding the ability to handle the 

passenger queries, communication skills and expression. 

Based upon the above criteria and on the performance of 

the candidates the selections were made. The minutes, 

therefore, show that proper guidelines had been followed 

for selection of the candidates and marks were awarded to 

the' candidates 	based upon the said guidelines. 	Based on 

the above guidelines, the applicant was granted marks 

under the heading professional ability. His case is that 

he performed well in the viva-voce test and he should have 

- been selected. • Others fared better than 'him and were 

awarded more marks by the Selection Committee. The 

applicant alleges that he has reason to believe that the 

Selection Committee acted on extreneous considerations and 

deliberately awarded lower marks to the applicant tinder 

the heading professional ability. These allegations are 

verified......... 
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verified by the applicant in his affidavit as true to his 

knowledge. No material whatsoever in support of his 

allegations has been placed by the applicant before us and 

we fail to understand asto how the applicant could verify 

the said fact as being true to his knowledge. These are 

bare allegations without any materials whatsoever and in 

the absence of any material,such allegations cannot be 

given any weight. After going thrugh the minutes of the 

Selection Committee 9 we do not find that there has been 

either any breach of procedure or guidelines on the 

subject nor we have any reason to take a different view of 

the matter. In fact, the applicant was subsequently 

promoted with effect from 1.11.2003 consequent to 

availabilIty of some posts on restructuring as one time 

exemption. 

In view of the above,we do not find any merit in 

this applicatiOn and the application is hereby rejected 

with no order as to costs. 

F 

n km 

1~)  
K. V. PRAHLADAN 

ADMINISTRATIVE MEMBER 
* 	 ( 

R. K. BATTA: 
VICE-CHAIRMAN 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: :GUWAHATI BENCH 

O.A. No. of 2003 

Sunil Guha 	 ... 	Applicant 

- Versus - 

Union of Indi •  & 5 Ors. ... 	Respondents 

SYNOPSIS 

The present application is directed against the 

non-selection of the Applicant to the post of Chief 

Reservation Supervisor and his supersession by the 

private Respondents who are junior to him. The 

Applicant is a seniormost Asstt. Reservation Supervisor 

which is a feder cadre for the higher post of Chief 

Reservation Supervisor, The post of Chief Reservation 

Supervisor is a selection post and as per the extant 
1 	 - 

rules, the selection is made purely on the basis of 

interview. The case of the Applicant is that the 

selection committee had acted in violation of the 

provisions of the Indian Railway Establishment Manual, 

Vol. I and carried out the process of selection by 

awarding marks in a grossly unfair and irregular manner 

in contravention to the detailed guidelines provided by 

para 219(g) of Indian Railway Establishment Manual, 

1989 Edition. Hence the present application. 

Filedby: 

urkayastha ) 

Advocate 



IN. THE CENTRAL ADMINISTRATIVE TRIBUNAL: :GUWAHATI BENCH 

(An application under Section 19 of the Administrative 
Tribunals Act, 1985) 

Title of the Case 	: O.A. 	No. of 203 

Sunil Guha ... 	Applicant 
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Union of India & Ors. ... 	V 	Respondents 

I N D E X 

Si. No. 	Particulars of the documents Page No. 

 Application .... 1 to 	14 

 Verification ... 15 

 
V 
Annexure-A/1 ... 16&.J'? 

V Annexure-A/2 ... tT 
 Annexure-A/3 . 	 . 	

. 
(c1 

 Annexure--A/4 ... 

 Annexure-A/5 	
V 

 Annexure-A/6 Colly. ... V 

 Annexure-A/7 ... 

For use in Tribunal's Office 	: 

Date of filing 	: 

Registration No. 

REGISTRAR 



E 	 / 	R;w 

IN THE CENTRAL ADMINIS 	 :GHATI BENCH 

I- 

	

O.A. No. 	of 203 
BETWEEN 

Sunil. Guha, 	Assistant 	Reservation 
Supervisor, 	Qr. 	No, 	126/A, 	West 
'Maligaon, N.F. Railway,' Guwahati-li. 

.. Applicant 

AND 

Union.of India through the Secretary 
to 	the 	Government 	of 	India, 
Ministry of Railways, Railway Board, 
New Delhi. 

The GeneralManager, N.F. Railway, 
Maligaon, Guwahati-li. 

The Divisional Railway Manager (P), 
N.F.Railway, Lumding. 

The Selection Board for selection of 
candidates to the vacancies in the 
post of Chief Reservation Supervisor 
held 	on 28.3.202 	through 	the 
Divisional 	Railway Manager 	(P), 
N.F.Railway, Lumding. 

Ajit Kumar Das 	Chief Reservation 
Supervisor, ' through the Divisional 
Railway Manager (P), N;F.Railway, 
Lumding. 	 ' 

P.ramode 	Ch. Sarina, through 	the 
Divisional 	Railway Manager 	(P), 
•N:F.Railway, Lumding. 

Respondents 

DETAILS OF APPLICATION- 

1. PARTICULARS 	'OF 	THE ORDER. AGAINST 	WHICH 	THE 
APPLICATION IS MADE 

The present application is directed against the 

non-selection of the Applicant to the post of Chief 

R'eservation Supervisor and his supersession by the 

private Respondents who are junior to him. The 

I 
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Applicant therefore is aggrieved by the memorandum 

dated 28.6.202 issued by the. Divisional Railway 

Manager (P), N.F. Railway, Lumding recommending the 

names of the private Respondents for promotion to the 

post of Chief Reservation Supervisor. 

JURISDICTION OF THE TRIBUNAL 

The applicant declares that the subject matter of 

the instant application for which he wants redressal 

is well within the jurisdiction of the Hon'ble 

Tribunal. 

LIMITATION 

The . applicant 	further 	declares 	that 	vide 

representation dated 2.7.2002 followed by legal notice 

dated 20.10.02, he made a grievance against the non-

selection to the post of Chief Reservation Supervisor. 

However, there was no response from the official 

Respondents. In the present case, •there is no statutory 

remedy available to the Applicant. Rules do not provide 

for filing of any representation in the facts of the 

present case. Hence, the present application is within 

the statutory period of limitation as prescribed under 

Section 21 of the Administrative Tribunals Act, 1985. 

FACTS OF THE CASE 

4.1 	That the Applicant in the present case is 

aggrieved by his non-selection to the post of Chief 

Reservation Supervisor. The Applicant is the seni.orrnost ...............---..- 

Asstt. 1eservation Supervisor. The post . of 	Chief 

I 
I 
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Reservation Supervisor is a selection post. As per the 

extant rules, the selection is made purely on the basis 

of viva-voce.. The Selection Committee found the 

Applicant unfit for promotion and he was superseded by 

his juniors for promotion to the post of Chief 

Reservation Supervisor. The case of the Applicant is 

that the Selection Committee had acted in violation of 

the provisions of the Iiidian Railway Establishment 

Manual, Vol. I and carried out, the process of selection 

by awarding marks in a grossly unfair and' irregular 

manner. The awarding of marks was contrary to - the 

detailed guidelines provided by para 219(g) of Indian 
-. 

• 	Railway Establishment Manual, 1989 Edition. . The 

Applicant, was superseded by the candidates junior to 

him and as such, the present O.A. before this Hon'ble 

Tribunal for redressal of his, grievanc-es.. 

4.2 	That the Applicant is presently holding the post 

of Asstt. Reservation Supervisor in N.F. Railway, 

Maligaon, Guwahati. He joined the Indian Railway 

Service as Commercial Clerk on 16.275. In 1983, he 

worked as Enquiry-cum-Reservation Clerk. In December 

1996, the Applicant' was promoted to the post of As'stt. 

Reservation Supervisor, As stated earlier, it is this 

post in which the A]'plicant is presently working at 

Guwahati. , 

4.3 	That the post of Asstt. Reservation, Supervisor 

is a feeder cadre for the highei post of Chief 

Reservation . Supervisor. 	The 	Asstt. 	Reservation 	- 

Supervisor having to years of continuous service are 
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eligible to appear for selection to the higher post of 

Chief Reservation Supervisor. The Chief Commercial 

Manager, N.F. Railway in exercise of his power 

conferred on him vide para 213 of Indian Railway 

Establishment Manual, Vol. I, Revised Edition, 1989 and 

in supersession of earlier instruction with regard to 

selection/filling up of the post of Chief Reservation 

Supervior prescribed certain n&rms of passing the 

departmental test vide circular No. E/254/84/Pt.V (T) 
- 	 - 

dated 26.7.95. As per the aforesaid circular, the post 

of Chief Reservation Supervisor was made a selection 

post, vacancies to which were to be filled up-on te 

basis of viva-voce alone. 

Copy of the circular dated 26.7.95 is. annexed 

hereto as ANNEXURE-A/1. 

4.4 	That 	since the Applicant was promoted to the 

post of Asstt. Reservation Supervisor on 6.12.96, 

therefore, he completed two years of qualifying service 

in the said poston 6.12.98. In the cadre of Asstt. 

Reservation Supervisor, the Applicant was the 

seniormost Asstt. Reservation Supervisor as is evident 

fràrn the provisional seniority ,  list of Asstt. 

Reservation Supervisor as on 1.4.99 issued by the. 

Divisional Railway Manager (P), N.F. Railway, Lumding. 

In the aforesaid provisional seniority list of Asstt. 

Reservation Supervisor, the name of the Applicant was 

shown at Si. No.1 whereas the names of the private 

Respohdents No. 5 and 6 have been show-n at Sl. Nos. 3 

lq~ 
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and 4 respectively. It is pertinent to •mentio.n that 

the Respondent No. 5 was promoted to the post of Asstt. 

Reservation . supervisor on 6.12.96 and the Respondent 

No. 6 was promoted to the said post on 3.7.97. The 

Applicant is, therefore, the seniormost Asstt. 

Reseryation Supervisor. 

Copy of the provisional seniority list of Asstt. 

Reservation Supervisor, as on 1.4.99 is annexed as 

ANNEXURE-A/2. 

4.5 	That in view of the seniority, the Applicant was 

directed to look after the work of the post of Chief 

Reservation Supervisor on superannuation of the then 

• Chief Reservation Supervisor, Guwahati Shri A.C. Kalita 

on and from 28.2.202 by Divisional Commercial Manger, 

Guwahati vide his order No. E/283/III/GHY/DT/Commercial 

•dated 7.8.2001. As Shri A.C. Kalita was to relinquish 

the charge six months ahead of his superannuation as 

• per the extant rules, therefore, in compliance with the 

order of Divisional Commercial Manager dated 7.8.2001, 

the Applicant took over the charge of the works of 

Chief Reservation Supervisor from Shri A.C. Kalita on 

7.8.2001 and continued to shoulder the higher 

• responsibility of Chief Reservation Supervisor 	at 

• 	Guwahati. 

Copy of the office order dated 7.8.2001 issued by 

the Divisional Commercial Manager is annexed as 

ANNEXURE-A'/3. . 
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4.6 	That the Divisional Railway Manager (P) vide 

office order dated 6.3.2002 decided to hold a selection 

for filling up four vacancies in the post of Chie.f 

Reservation Supervisor. As per the office order, the 

selection was to be on the basis of viva-voce test 

alone in terms of General Manager (P), Maligaon's 

letter No. E/254/84/Pt.VI(T) dated 18.6.99. It appear 

that the earlier circular dated 26.7.95 was replaced by 

the subsequent instruction dated 18.6.99. However, the 

same had no effect in regard to the post of Chief 

Reservation Supervisor because the earlier instruction 

dated 26.7.95 was reiterated in the subsequent 

instruction dated 18.6.99. The aforesaid office order 

dated 6.3.02 fixed the date of viva-voce test on 

23.3.02 in the chamber of Senior Divisional Personnel 

Officer,. N.F. Railway, Lumding. In terms of the said 

office order, total 8 numbers of candidates including 

the preseni Applicant were called upon to appear for 

the vivá-voce test for the purpose of -selection to the 

post of Chief Reservation Supervisor. Out of total four 

numbers of vacancies, 3 were unreserved and 1 was 

reserved for the Scheduled Tribe. However, 

subsequently, the number of unreserved vacancies was 

reduced to 2 and.the remaining 2 were reserved for 

Scheduled Tribes. . 

Copy of the office order dated 6.3.02 is annexed 

as ANNEXURE-A14. 

4.7 	That, 	though as per office order, the date of 

viva-voce .test was fixed on 23.3.02, but the same was 



ultimately held on'28.3.02. The Applicant duly appeared 

in the selection and to the best of his knowledge, he 

gave a very, good performance. In this connection, it 

is pertinent to mention that the Applicant has an 

unblemished service career and till this very date, he 

has not been communicated' with any adverse remarks in 

his Annual Confidential Report. Since ' the selection 

was based purely on vivà -voce and as the Applicant had 

consistently good service and he was - also holding 

higher responsibility of the post of Chief Reservation 

Supervisor, he had reasons to believe that' he would' be 

declared fit toliold,the post of Chief Reservation 

• 	Supervisor by the Selection Committee. Unfortunately, 

• 	this was not to be.'  

4.8 •, That thg Divisional Railway Manager (P) vide 

nemorandum dated 26.8.02 circulated the select list, of 

'successful candidates who were empanelled for promotion 

to the post of Chief Rservation Supèi'visor. In the 

select list, the private Respondents No.5 and 6 were 

shown to have been empanelled against two unreserved 

vacancies to the post of Chief Reservation Supervisor. 

Copy of the memorandum dated 28.6.02 is annexed as 

ANNEXURE-A/5.  

4.9 	That 	being aggrieved by his supersession and 

non-selection to the higher post of Ch.ie'f Reservation 

Supervisor, the Applicant submitted 'a representation 

dated' 2.7.02 which was followed by. a 'legal notice dated 

20.10.02. However, there was no response,  from the 

official Fespondents.  



Copies of the representation dated 2,7.02 and the 

legal notice dated 20.10.02 are annexed as 

ANNEXURE-A/6 colly. 

4.10 That the findings of the Selection Committee and 

the manner in which it is required to award marks to 

the candidates in selection for the post of Chief 

Reservation Supervisor are specified in para 219(g) of 
--------------------- 

the Indian Railway Establishment Manual, 1989 Edition. 
---- 	 - 	 - 

As per the Manual, the marks are to be awarded by the 

Selection Committee under the following heads 

(1) Professional ability - 50 marks 

To be judged through the process of viva-voce- 
- 	 ----- 

(2): Personality, address, leadership and academic and 

technical qualification - 20 marks. 

Marks are to be awarded on the basis of en -tries in 

the relevant columns in the confidential reports. 

(3) Record of service - 15 marks 

The record of service to be adjudged on the basis 

- of Annual Confidential Report for the last three years. 

• Marks are to be awarded depending upon the grading. 

Though the Railway Board has issued mandatory orders, 

the following marking' pattern for assessing the 
- 	4 

confidential report are to be followed 

(VP?  

/ 
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Average 	- 2 marks 

Good 	 3 marks 

Very good - 4 marks 

Outstanding - 5 marks. 

In addition to the confidential report, 	the 

service register has also to be scrutinised. Marks can 

be added or deleted for award and the punishment 

respectively. In any case, the total marks that can be 

given under this head should not exceed 15. The record. 

of servi 1ce . should also take into consideration the 

performance of the employee in training institute. 

(4) Seniority - 15 marks. 

The seniôrmost candidate called for viva-voce 

should be awarded the maximum marks of 15 and the 

juniormost the minimum of 5. Marks for the remaining 

candidates should be in proportion to the inter se 

seniority.' As per the rule, marks under these headings 

will be awarded only to those who have been c ailed for 

viva-voce. 

Extract 	of Para 219 (g) of Indian . Railway 

Establishment Manual 	is annexed hereto 	as 

ANNEXURE-A/7. 	 . 

4.11 	That, apart from being the seniormost Asstt. 

Reservation Supervisor with added qualification of 

holding the additional responsibility of the post of 

• Chief Reservation Supervisor, the Applicant also has 

the technical qualification of undergoing the Coaching 

I 



& 	Goods Cou'rse of Indian Railways. 	It isto 	be. 	no'ted 

that 	the Applicant is a Science 	Grathiate.', 	therefore, 

the 	Applicant has thee required academic and 	technical 

.qualification. 	coupled with unblemished service' 	career 

apart 	from 	being the 	seniormost 	Asstt. 	Reservation 

Supervisor. 	In 	view 	of these factors, 	there 	is 	no 

reason 	as 	to why the Applicant should not 	have 	been 

selected for the pot of Chief Reservation Sup'ervisor. 

,4.12 	'That 	in 	terms" of 	the 	'extant, 	rules, 	the 

seniormost candidate should be awarded the marks of 15. 

Moreover, 	if the record of servic'e is also taken 	int6 

consideration, 	there is a proper 'methodology, which 	is 

requited to'be followed in awarding marks. Same is 	the 

case: in regard to awarding of marks under the 	heading 

professional ability", 	"leadershit' and "aademic 	and 

technical 	qualification". 	Moreover, marks' under 	the 

heading "professional ability" cannot.bC awarded on the 

mere 	ipse 	dixit 	of 	the 	members 	of 	the 	Selection 

Committee. 	The 	assessment' 	of' 	the 	members 	of 	the 

Selection Committee on the proesional ability ,of 	the 

ca:ndidates 	has 	to be on the basis of 	his 	assessment 

under. the heading "Personàlity/Leadership", 	"'Record 	of 

service" 	and "Seniority"; 	It cannot beexected 	that 

the candidate who scored reasonably higher iiarks in all 

't1ie 	threp 	headings, 	is awarded the very, 	lower' 	marks 

under the heading "professional ability". The Applicant 

. has 	reasons 	to believe that the 	Selection 	Committee 

act-ed 	on 	extraneous 	consideration 	and 	delibèately 
- 	 _ - - 

awarded 	the - lower marks to the 	Applicant 	under 	the, 
- 	 --- 	--------"'-.. ----- 	- --=',---,--.------ ----- 

- 	 ' 	 ----. 	-. 	- 

:. i• 
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• 	 heading "Professioiial ability". Moreover, the Applicant 

has also reasons to believe that while awarding marks 

to the Applicant under the heading "seniority", "record 

of service" and "personality/leadership", the Selection 

• 	 Committee did not act iii conformity_with the Luidelines 

• - and instructions governing the field.. The action of 

the Selection Committee is, therefore., in contravention 

of the pTovisions of Indian Railway Establishment 

Manual. 

4.13 	That 	the supersession of a- candidate on the 

ground of his being unfit, by the Selection Committee 

without stating the reasons Fas been disapproved by the 

Hon'bie Supreme Court. In the case- of the present 

Applicant, - the Selection Committee has 'held the 

Applicant unfit without assigning the- reasons for the 

same. The action of the Selection Committee, - therefore, 

is illegal and arbitrary. 

- 4.14 That, in the facts and circumstances of the case, 

- the Hon'ble Tribunal may be pleased to call f ot the 

minutes of Selection Committee held on 28.3.22 to 

ascertain the legality of the action -  of the Selection 

Committee- in holding the applicant unfit for the post 

• of Chief Reservation Supervisor and superseding him by 

the private Respondents who are his juniors. 

4.15 That the Applicant files the present application 

bonafide for securing the ends of justice. 

OW 
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5. GROUND FOR RELIEF WITH LEGAL PROVISIONS 

5.1 	Because 	the Selection Committee 	acted 	in 

contravention of the provisions of Indian Railway 

Establishment Manual while holding the selection for 

the post of Chief Reservation Supervisor. 

5.2 	Because the Selection Committee acted illegally 

and unfairly in awarding marks under different heads to 

the candidates for the purpose of selection to the post 

of Chief Reservation Supervisor. The marks are to be 

awarded in terms of the guidelines and instructions 

contained in Indian Railway Establishment Manual. 

5.3 	Because 	the Selection Committee 	acted 	on 

extraneous considerations and deliberately awarded lower 

marks to the Applicant under the head "professional 

ability". 	The Selection Committee ought to 	have 

considered the performance of the Applicant under the 

remaining three headings in order to judge him under 

the heading "professional ability". Moreover, 	the 

Selection Committee could not have ignored the fact 

that 	the Applicant had been looking 	after 	the 

responsibility 	of the post of Chief 	Reservation 

Supervisor for quite some time. 

5.4 	Because the supersession of a candidate on the 

ground of being unfit by the Selection Committee 

without assigning the reasons for the same, has been 

dipproved by the Hon'ble Supreme Court. 

5.5 	Because he Selection Committee acted illegally 

and.ärbitrarily and io1ation of Articles 14 and 16 
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while holding the selection for the post of Chief 

Reservation Supervisor and.as such the recommendation 

of the Selection Committee is liable to be quashed and 

set aside. 

5.6 	Because the Selection Committee did not take 

relevant factors into consideration while awarding 

marks to the candidates. It acted arbitrarily and took 

- 	 into consideration the irrelevant factors. 

DETAILS OF REMEDIES EXHAUSTED 

That the Applicant states that 	he has no other 

alternative 	efficacious remedy except by way 	of 

approaching this Hon'ble Tribunal. 

MATTERS NOT PREVIOUSLY FILED OR PENDING BEFORE ANY 
OTHER COURT : 

The Applicant further declares that no other 

application, writ petition or suit in respect of the 

subject matter of the instant application is filed 

before any other Court, Authority or any other Bench of 

the Hon'ble Tribunal nor any such application, writ 

petition or suit is pending before any of them. 

RELIEFS SOUGHT FOR 

8.1 	Quash and set aside the 	memorandum dated 

28.6.2002 issued by the Divisional Railway 

'Manager (P), N.F. Railway, Lumding to the extent 

it relates to the unreserved vacancies in the 

post of Chief Reservation Supervisor. 
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8.2 	Direct the official Respondents to hold a fresh 
- 

selection for filling up the two unreserved 

vacancies in the post of Chief 	Reservation 

Supervisor, N.F. Railway and in the event 

of Applicant being seiected to the post of Chief 

Reservation Supervisor, his seniority in the 

cadre of Chief Reservation Supervisor be fixed in 

terms of next below rule, 

• Pass such other order/orders as this Hon'ble 

Tribunal may deem fit and proper in the facts and 

circumstances of the case. 

9. INTERIM ORDER PRAYED FOR 

In' the interim, the Applicant prays that this 

Hon'ble Tribunal may be pleased.to call for the records 

and the minutes of the Selection Comittee held on 

28...3.202 for the purpose of making selection to the 

post of Chief Reservation Supervisor. 

:1 ' ......* 

The Application is filed through Advocate 

PARTICULARS OF THE I.P.O. 

(1) 	I.P.O. No. 	: 

• (ii) Date 	: 	Ol.O1.0?cD3 

(iii) Payable at : Guwahati. 

LIST OF ENCLOSURES 

As stated in the Index. 
Verification ..... 

Oh 

1" 
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V ER IF ICAT_ION 

I, Sunil Guha, aged about 55 years, son of Late 

.Santosh Guha, the AppLicant, do hereby solemnly affirms 

and verify that the statements made in the accompanying 

application in paragraphs 4.1,. 4.2, 4.7, 4.9, 4.11, 

4.12, 4.13, 4.14, 4.15 are true tomy knowledge ; those 
- 

made in paragraphs 4.3, 4.4, 4.5, 4.6., 4.8, 4.10 being 

matters of records are true to my information derived 

therefrOm. The grounds urged are as per legal advice. I 

have not suppressed any material fact. 

And I sign this verification on this the?day of 

M-a-r-ch 2003 at Guwahati. 	. 	 . 

SL>j 
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NF. RAiLWAY 	

V 

No. E/254184/PtV(T). V 	

V V 
	 V 

V 	
Office of the 

V 	

V 	 V• 	

General Manager(P) 

V 	 Maligaone  dated, 26795. 

To, 	
V 	 V 	 V 	

V 

DRM/KIRAPD,LMG,TSK. 	V 	
• 	 V 	

V 	
V 

DRM(P)KIR, APDJ, VLMG,TSK. 	 V 

CM(Gen) Mig.. 	 V 

Sr. DcM'KIR,APDU. V V 

	

V 	 V 

DYCM(laims) M!,G.SM(Gen)Rates)/!vllG 	V 

Sr. AR1VI,GHY,NJP. 	• 	V 	 •• 	V 	
V 

Area ManagerfNGC,BPB. V 	 V 	

V 

APC/NBQ,NJP,GHY,DBRT. 
The 'OS NFREU & NFRMU/PNO with 	V 	 V V V 

10 spares copies. 	 V 	

V 	

V 	

V 

Sub : Selection/ Suitbilhty test —filling up of the 
V 	 post in the Commercial Department. 

CCM/N F.Rly in exercise of his power conferred on him vide Rule No. 213 of 
V  1REMIVolI(re1vised edition 1989) and in supersession of earlier instructions hither-to with 
regard to the selection/filling up of the higher grade post, has presciibed the following nonns 

• 

	

	of passing the: depailmental test in different categoiies in Commercial Department at 
conditions precedents to the Railway servant being considered fit to hold a higher grade post. V. 

(A) 	Commercial inspectors Cadre: 	 V 	V 	 V  
i) C1/CMIGr.IV(rs. 1400-2300/-) 	Vacancies to be filled up by selection 

V 	 V 	
V comprising, both wiitten 

V 
 and viva-voce 

tests. 	
V 

V 	

Non-selection post 

• V 	li)VCT/CM1 Gr.1If(Rs 1600-2660/-) 	V 	Vacancies to be filled up base on 4CRS. 
V 

CT/CM! GrJI(Rs. 2000-3200/-) 	Vacancies to be : filled up by selection 
V 	 based on viva-voce tóst only. 

CT/CM! Gr.l(Rs. 2375-3500/-). 	Non-selection to be filled up based on 
V ACRS.. 	 - 

V  (13) 	Cadre of Rates Inspectors:  
V 

 Vacancies is the categóiy of Rates inspectors shall ber filled up on the same line as 
prescribed for filling up of the vacancies in the cadres of Commercial Inspectom(A) 

V 

(C) Cadre of CTTI and CTI 	 V 	 V 

V 	
i) M(LTE and HdTC(Rs. 1400-2300/.) 	Selection posts. Vacancies in both these 

V 	

V 
V 	categoriàs shall be filled up by holding 

V 	

VV 	
V 	

V 

V 	 written test as well as viva-voce test 

ii) CTTI/lI andCTI(Rs. 1600-2661/-) 	Non-selection posts are to be filled up 
V 	

V 	 based on 4 ACRS for last three years. 

V 	

V 	
• 	

V 

• 	 V 	

V 	

V 	

V 

V 	

V 	 CJV 	 V 



ti 
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CTTI/I and CTI(Rs. 2000-3200/-) 
	

These are selection posts and vacancies 
to be filled up based on viva-voce test 
only. 

b) 

The cadre of Commercial Clerks/Office Clerks is completely de-ccnlralised. The mode 
of selection for promotion to the higher gradó posts in the categoly of 
Commercial/Office Clerks shall be as under:-' 
i) 	Sr. Cbnthtl. Clerk/Sr. Clerl<s(Rs 1200-20400 Non- select on post. 

Rd.Comrnl. Clerks/HtClerks(rsl400-2300/.) Non- selection post 

in) 	Chief Commi Clerks/OS/lI(Rs 1600-266(W-) Seleclion post 
(Goods, Coaching & Transhipment) 	Vacancies to be filled up by both 

written and viva-vow test. 

Commi. Supervisors(Rs. 2000-3200/-) 	Selection post 
Vacancies to be filled up by viva-
voce test only. 

iv) 	(a) Office Supdtfl(R& 2000-3200/-) 	Non selection 
• 	 Vacancies to be filled up 'based 

on 4 ACRS for last 3 yeats. 
CateiingCadre: 

The post of Asstt. Catering Manager in scale Rs. 975-1540/- is a selection postand 
would be filled up based on both written test and viva-voce test and the  higher 
selection post such as Catering Manager in scale' Rs. 1200-2040/- and Chief Catering 
Inspector in scale of R. 2000-3200/- would be filled up only through %ivá-voce test 

Reseivation Cadre: 
Hd. EçRcR8. 1400-2300/-) 

4RS(Rs. 1600-2660/-) 

Non selection post land vacancies, to be 
fliledup' based On ACRSforiast3 years. 

Selection post. Vacancies to be filled up 
by holding written as well as viva-voce 
test 

CRS(Rs. 2000-3200/-) 	. 	Selection post Vacancies are to be filled 
up based on viva-voce test only. 

The procedures prescribed as above, are subject to. alteration/chane on the 
classiflcatiàn of the post if any in future. 	. .. 

For GENERAL MANAGE1t0 MLG. 

.5".. 	
d 	 Q •  A 

.5 
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SC 	1.4.52 	lOr•9•'84 	22 .4 98 	 O 

.'DaSz 	 • 	R'L!.G 	UR 	17..5.49 	--24.3'75 	2.7.97 • • 

• • 
	 - 	 - 	 • 	 • 

ReprSefltat1On 1 	 rcUng eiiority joiOfl:ifl the pvi oai s2nioritY list houi be 

• 	suitted withi o: - 	
nth fr the te of issue f .thislist RreSen° .rcceed.after 
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i 	staff concerd thr 	
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6' 	(P)/MW, 7• 	
c 	C -  U( 

	

with three_Spare copies eh• 	
I 

8. General Secreta:N 	
3/0 wi 	 spare copieS each' - 
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for Div1.Ra)J 	aflaJE(P) 

	

ç 	 - 	

• 

• : .'T'  
jJ26799- 	 - • 

	
-v717 



f
: . I •, • 	

. 
' ;i 	jT;  • 	.ANNuRA/3 	. . 

•1 	 •• 	 . 	, iq,, 	, 	 . 	. 	 . 	. 	
' p 	t•'• 	 J' 	. 	.,. 

; 	

;;_:lii 	'I's 	

lj 	

:, 	
•'ti 	

t 	

I 
4 	nil 	;•... 	Li'• .1 	. 	 . 	' 	i 	 . 

orxc:  s 	
f TL' 

	

. . 	
' 	

j 
.I. 

 t•l 	
:.', OPPTc'E'or.T.,ER • i 	 .. . I : 	 ; 	

- t..2.Q()j.  
. I 	I 	• , 	________•,____•,_••________•_••_ 	

I I 
7 	 . I. 	 .• 	

: 	•. 	 . 	 . 	 . 	. 	 . 	. 	 - 	 . 	

. 1 
1 

	

	III 	

I 	
i: 	Ii 	j 	 ., 	I 	 1 k 1  ,' 	' : ' .i 	•. 	 I 	. 	 • 	. 	' 	

I 	• • 	•- 	 . 	
I . 	. 	 , 	. 	

1 .In 9Cc11aon of,,thj Officoprvjois oer  I 	 , 

! 	
i1 4 1 	 , 	 sri Sun:J.l Guh!; At/c1y boig thc on:[-  •will tetlan Ov , Chergo of cmp•r 	 , . 

1  
I 	

: :. Ij•'-• 	catilprnent stock from hri ;.CTa1:Lt, 	3,(.1y . . . , . 	•.; .1: :WhO.'Will . bo re1jr' from :1ai1wy 	rv1D 	 . 	.. 

	

f ; 	I  j IJ hij 	f:LCn 28.2. 2002; 
 t 	. 1 	'' 	! • 	I 	• il •,_ 	. 	I 	• 	• 	. . 	,. 	. . 	. 	

; 	. 	. . 	.. 	. . 	. 
I 	' 	: 	' 	 ; 	

1 	
: 	 1 	 : 	

•1 	t 	
I 

I:' 	•' 
2., •. • hri J.prasad ARS/GFY'wjfl 	 a:Etn:c 

 I  a]ilotthd works > 	ri SuriLl Gujii, Ap31'(flr I I 	
I ; 	' 	zddiUoi to 1i 	11ottxci 	rk atbr 	uha 	 I 

	

AR/G1r4 I h az be L cji 1t3 fl thd ci trg of- ' c t))t LQrb 	: 
c 	j 	h'.r•cLcja..r•e 	 nt st.4'ck 1  ' 

 
:c. 	.H.li 	; 	. 	•1 	 . 	. 	.f 	 . 	L 	 •1 	*.• 	•. 	'I 

• 1 ' 	• 	,, 	,,' . 	I 	• 	• 	:; . •.' 	 . 	. 	. 	. 	I 	• 	•. 	J 	I 	• 	, 	I 	 f :1 ,•, 	: , 	.: . • 	!1 i:!? ordor Je'E11d bc imp1Ornonthi, 4th 	1lrntd±pt . I, 
	

': ;•!i I 	•Hi 	.'1 	•' 	' '..Ofoct 	• 	I 	•. 	• 	• 	l .• 	, 	: 	• • 	• 	• 	.,, 	e 	 : : 	• 
i 	.::I': 	;:•:'.. 	• 	• 	• 	I . . 	. 	 . 	. 	,. 	, 	. 	

.. 	I 	•, 	, 	• 	• 	: 

IV  

1 4 

: 	: 	' 	
' 	

: 	
' 	' 	

( 	
: 	• 	

c 	
: 	; If 

	I 
I 	

•,I•..; 	
;. 	• 	, 	: 	•: 	•. 	. 	' 	. 	. 	, ,, 	

J 	I 
I • I 	• 	I 	. 	

• 	: . 	' 	• 	: 	• 	; 	.. 	I_i. 	r'-— 	 .. 	. 	.1 
Li 	• 	

' 1Dt* 7-.&-200i. 	. 	. 	. .: ' • 

If 

. 	i 1 	• 	I..Aj'•: 	.....n.••:l I ' 	••• 	• 	. 	. 	.1 	• 	. 	. 	... 	• f 	. 	I 	, 	. 	: 	: 1 	 f;opr.i 	
I 	 I 	 I 	

I 

II I 
	

94/Gaz/G.-Y 	f-cr 	inhI)rmatj.cpnL.1 	I 	

I 
I 	 T 	 II I. 
:; ' 	. 	r'•' clr4,9cy- 	I 	 I 11 	I 	 II 	 I j 	• 	1 1 h 11 1 	 I 	I. 

FL of 	 p  — 

1 	I 	

I 	 I 	
I 	F 

'11 	 : 	 I 	
t 

	

![ 	111I 	
II 	 I I 	 I I 	pI p 1 	I  

	

i. 

	 I 	
L 	 P 	I 	 I 	I 	I 	I 

	

j, 	:- 	 I 	 . 	.. 	
; 

j!t 	i': 	I 	
I 	

I 	

I 	

I 	
ItI H 	II 

i 	1!!•. 	•, 	 I 	
F 

	

:11 	 P 	 I 

	

I 	I 	I 	 I 



• 	 -16- 

• 	
ANNEXUREA/4 

N.F. Riy.. 
• 	 Office of the 

Dlvii, Rly Manager (P) 

• 	Office Order 	 Lumding, dtd 	632002 

Sub. 	Selection, to the post of CRSin scale 
Rs.6500-10500/--. 

it has bene decided. to hold the selection for the 
post of CR5 in scale Rs.6500 - 10500/-- and to form a 
panel of selected persons (UR-3, SC-Nil E  ST-i). 

The selection will.be  in the shape of viva voce 
test in terms of GM(P)/MLG' letter No. 
E/954/84/Pt.vI('r) dtd. 10.1.99. 

i.he date of viva voce test is fixed on 23.3..2002 
at 1000 hrs. in the Sr.DPO/LMG's chamber.. 

The following staff are hereby advised to appear 
in the said test on the date and time mentioned abOve 
positively 

• 	1) Sri Sunil Guha (UR) 	ARS/GHY • 	
2) Sri Ajit Kr. Das(UR) 	RS/GHY 

• 	 3) Sri P.C. Sarma (UR) 	ARS/GHY 
4) Sri MR. Rabha (SI) 	ARS/GHY 

• 	 5).SrjB,C,Boro (s'r) 	AR/GHy 
Miss Prativa Das(SC) 	RSJGHY 
Sri S..R. Das 	(UR) 	•ARS/LMG 
Sri Ranjit Chakraborty(UR) ARS/SCL 

Sd/- Illegible 63.0.2 
• 	 Sr Dlvi. Rly. Managér.(p): 

N.E. Rly, Lumding.. 
Li 

:. No.  E. 39-34(Enquiry).pt..v(flLmjg dated 6.3.2002 

Copy forwarded fOr information andn/actjon.to 

Staff 'concerned through proper'channe], 

SS/GHY 	They are requested to sare and 
CM/PRS/GHYdirect the above mentioned staff to 

SS/LMG, SCL : attend •viva-voce test of CRS(650-
10500/-) 	fixed 	to be 	held 	on 
28.3.2002 	at 	10.00 	hrs.ln 	the 
Sr,DPO/LMG'sch'amber positively. 

S. 	DGM/GHY, ()' Illegible, (7) PRS/LMG, (8) AM/BDB, 
ATfI (9) Sr..ARM/GHY, (10) Sr..DPO/LMG, 
(Ii.) DRM(C)./LMG is requested to sent ACRs of the above 
staff for last 3 years to SrDPO/LMG before the viva-
voce test is held. 

(12) OS/CommL/u1G (13) CS to Sr.DPO/LMG 

• 	• 	 Sd! -  Illegible 	302 
Sr. Divi. Rly.. Manager (P). • 	• 	N.F. Rly., Lumdirig. 

(. 

• 	 • 	 S 
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ANN EXURE-A15. 
N.F. Rly. 

Office of the... 
Divil. Rly Manager (P) 

Memorandum . 	 Lumding, dtd 	28.6.02 - 

In the selection of CR8 in sclae Rs..6500-10500/-
viva voce test held on 2..3..02, the foliwoing candidass 
have come out successful for empanelment for promotion 
in the post of CS S  

	

Sri Ajit Kr. •Das(UR) 	ARS/GHY. 
-) Sri Promode Ch. Sarma(UR) -do--. 

- 	4) Sri Mani Ram Rabha (ST) 	-do- 
5) Sri Bhagirath Ch..Boro (ST) -do-- 

• 	. 	 Sd/- Illegible 28.6.02 
Sr. lDivl. Rly, Manager (P) 

N.F. Rly,, Lumding. 

No, E..39-24(Enquiry)..Pt..V(T)LUmdiing dated 28,06..02 

Copy forwarded for information and n/action to 

Staff concerned through proper channel 
CRS/GHY, ACM/PRS/GHY, (3) DGM/LMG, GHY 

4. Sr.ARM/GHY, (5) APO/GHY, SS/Comml..at office.. 
6. S/Copy for P/case.. 

Sd! -  Illegible 28..6.02 
Sr.. DivL Rly Manager (P) 

N.F. Rly.., Lumding. 

LbA 	c_Th_ 

ULO cDLj 
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ANNYVA E .- A/6  Co ll  

• 	 / 	1 

To 
DRMlLumding 

(Through roper channel) 

RespectedSir, 

With due iespect, I beg to submit the following for your kind consideration .please. 

That Sir, vide DRM (P)/ LMG letter No. E/39-24Enquiry) Pt V (T) dated 
6.3.2002; I was called to appear in the selection (Viva-voce) of CRS in scale Rs. 
6500-10,500/-. 
lappear in the selection on 28.3.2002 accordingly 
As per seniority position amongst the candidates called to appear in the selection, 
iwas the senior most. 
I presume that my ACRs were at least good, as I was not communicated with any 
adverse remarks during my service career. 
No vigilance /DAR case was ever been contemplated against me during my 
service career 
There was no record of warning etc. for my day-to-day activities during my 
service career. 
In the selection mentioned above, I appeared in befitting manner & answered all 
the questions put to me by the members of the selection committee. 
But to my utter surprise, I came to know from the result of the selection that I 
have not been empanelled for the post of CRS in scale Rs. 6500- 10,500/-. 
This is nothing but a bolt from the blue to me, but I firmly believe that I should 
have been enipanelled. 
I, therefore request to your lind self to kindly arrange to check up the entire 
selection procedure dc-nova & justice be extended to me for which act of your 
kindness, I shall remain evergfatful to you. 

With regards, 	 . 	 I  

Yours faithfully, 

(SUNIL GUkI\rI  
ARS/GHY 

Co f~pf l  6—  
- 

F 	 mo 

(f? 
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i: 	MR. .TUSAR KANTIDUTTA ROY 	 Res. nr Hill rdø Colony 

	

.. . •1 • I 	. 	
(Reldj'Asstt: Law Officer, N.E.RIy.) 	

: East Gotanng
Guwahali 	in Ii Korup (AAM) 

ADVOCATE 	
1 2 __ 

: • t;..;o;:Hi____ 
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MR TUSHARKANTI DUTTA ROY 	
Res.: East GotanagarHill side C010ny 

	

(Retd.. Asstt. LawOfficer, N.F.Rly.) 	 Guwahati II, Kamrup (ASSAM) 

f . 	 ADVOCATE 	
. (0361) 570912 

Ref.:' ' 	 -: 2 :- 	

Date  

That his grounds for appeal were- 

i)He is seniormost candidate amongst the candidates; 
:. ji)His CR were not adverse; 

	

1 	 . 

iii)No DAR/Vigilance case is pending. 

IV)No warning was imposed on him in service life nor 

any DAR case,is pánding against him., 

S 	 V)Over and above, his educational qualification is 

higher than that of other candidates. 

That when the aforesaid selection is held under 

4:.. 

	

	
"selection-cum-suitabilitY t es tu and not of positive act of 

selection, he was due to be selected since the motive and 

S 	 intention of aforesaid selection of seniority-cum-suitability 

is the protection of senior candidates and not of rigid like 

positive act of selection. 

5 0 	That my client being the seniormost of ARS was ordered 

to look after, the works of Sri A.C.Kalita, CRS/Guwahati on 

his retirement from service on and from 28-02-0 under DC/Ghy. 

office order No. E/283/III/GHY4DT/CorflflterCial dated:07-08-01. 

as Shri A.C.Kalita was to reliquish the Charge Six month 

ahead of his reterment as per comnercial rule he being a Comm- 
- 

ecial staff. Accordingly in compliance with the DCM/GHY'S 
 

above order I took over the charge for the works of CR5 from 

AC.Kalita on 7....Oc b 	and continued to shoulder higher 

responsiblity,Of CR5. 

I 	 . 	 (Contd ........ P/3) 
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MR. TUSHAR RANTJ DUTTA ROY 	

Red.: East GouflhIuar Hii llu Colony 
(Rod,. Ass(tjLawffj0 N.FRIy) 	

I 	Guwatiatl . l Kp (ASSAM) 
m 	• : 	 ! t 	ADVOCATE 	 . 
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	 Aims ,otuste 

1.1.4.2 Marks are to be awarded by the selection Board 
Alder the following heads: 

o PROFFESSIONAL ABILItY: 
Written 	-35 
Viva-voce -15 
In the case of no written test and only viva-voce-50 

• Personality, address, leadership: 	-20 
and academic qualifications. 

• Record of service: 	 -15 
• Seniority: 	 -15 

11.4.2.1 PROFESSIONAL ABILITY 

11.4.2.1.1 Professional ability wiIIca rrya  total of50 marks. If 
there is written test, written exam will have a weight-age of 
35 marks (i.e. percentage of marks obtained in the written 
exam is reduced to 35). For example-an employee obtaining 
60% marks in written exam will get 21 marks in the 
professional ability (60x35/100=21) balance 15 marks are to 
be awarded by the selection Committee based on the 
perermanceo the employee in the viva-voce,. 

V 	 (PARA219(g) of IREM) 

A l.4.2.2 - PERSONALITY, LEADERSHIp, ADDRESS. 
ACADEMIC, AND TECHNIëA[ 
QUALIFICATIOtS. 

	

11.4.2.2.1 	This head carries 20 marks. Marks are to be 
awarded on the basis of entries in the relevant columns in the 
Confidential reports, wherever maintained. 

(Note (I) below PARA219(g) IREM) 

	

• 	
o 

1Xrc1 	c-Z  

11.4.2.3 	RECORD OF SERVICE 

11.4.2.3.1 	Confidential reports for the last three years are 
to be considered. Marks are to be awarded depending upon 
the grading. Though the Railway Board have issued 
mandatory orders, the following marking pattern for 
assessing the CR can be followed. 

Average 	-2 marks: 
Goods 	-3 marks. 

V 	 V 	 Very Good -4 marks..; 
/ 	Outstanding -5 marks.. 

11.4.2.3.2 	In addition to the confidential reports, the 
Service register has also to be scrutinized. Marks can be 
added or deleted for awards and punishments respectively. 
In any case the total marks that can be given under this head 
should not exceed 15. The record of service should also take 
into consideration performance of the employee in training 
institutes. 

11.4.2.4 	SENIORITY 

11.4.2.4.1 	The senior most candidate called for viva-voce 
should be awarded the maximum marks of 15 and the junior 
most the minimum of 5. Marks for the remaining candidates 
should be proportion to following this pattern. 

Note: The minimum marks to be awarded to the junior most 
candidate may very from Fziilway to Railway as per 
the local instructions. If is not the intention to disturb 
the same. 

.I 1..4.2.4.2 	Marks under this heading will beawardd only  
to those who have been called for the viva-voce. Marks for 
seniority will be awarded afresh and the notional' marks 
awarded earlier for calling candidates for viva -voce will not 
be taken cognizance of. - 

25 
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The i3vioii.ii3 roo p0nJoltc :ioo t roo pootfuily bc 

to choweth o under 

1 . 	That, the ci3worin roopondonto have onO t1lroull 

the copy of the ppUcltion filed by the ppliCnt nd have 

1dortooJ tiac coni,e'xo tnorool 

 Tlvlt, the aplilc:tion o'xL'fcro for want of vUd 

cause of action anli/or r±ht for £ilin the application. 

 That, the application is :1.)t naintainablo in its 

present forD nfld is Lit one to hO disriis ood in lirLnC 

That, for the oako of brevity, the uoticulou.o 

101ija1 of each on:1 every s tatonents of tio applicant has 

bec 	-'vo 	leI, without adi-' tti'ij 	tile correctness of ouch 

avoruonts • The roopondonto do 	ot 	-1it iy of the ale- 

ati n5/5tat0i11C2lt5 of tio applicant except those whlch 

arc either borne an records or are specifically aInittod 

hero-under nd the 	pplicnt is put to s trictos t proof of 

those statorionto which are oithor not borne 0.11 records or 

are not specifically aij:iittezl by the respondents 

5'. 	That, the caSe is vexatious one without 	sub- 

stance 	the outcaric of the aftor-thouht of the 

applicant. 

Cntdm 	. . ,. . . 



- 	 I 
f 

c. 

a 

-; 	3 	:- 

6 . 	 Thit, Ili th rord to roijnt 	do t 	rr:.p1i 

.1 7  4.21  4 .3 nd 1+. )+ of the application it i cttod that 

the oloction to the po3t of Chief Rocoratio Supervi)r 

wa properly conducted after 	 ci v ii -q.  all tio roqircd 

rulo3 ari.:l lawc and there ha3 con no i1106a11 ty 7  infri:aty 

or jrroularity in thic reLard, nt t ciJoak  of v±olaton 

of the Para 219 (G) of the Indian Ectabljchlzldnt Mnual,19C9 

odition or 2ly provicione of Said Manual or Raifliay stabJjsh -

:icnt Code or the General Msnc'ior (P), N .F. II L1.way, 141i'.on s 

Circular lie. W251+/8)~/Pt-V(T) dated 26 .7.95 (copy of ihich 

has boon annexed as Annoxuro-Wa to the application) as 

aileod. 

As cwOrrod by the applicant, the post of Chief 

Reservation Supervisor ot is . soleotlon post an:l filled 

011 the ha5i5 of porfo 	2icO2l.thC..J1V--V 000 tos t etc. 

It is to state that those candidates who could cthibit 

bettor perfori:ianco ln tile selection had to be se±octod. 

It is a:h:iitted that t10 applicant ±5 the senior 

i't Assistant Reservation Supervisor. It is also a fact 

that tio post of Assi3t1lt Rosorvatioll Supervisor is a feeder 

cadre for tlae higher post of Chief Reservation Supervisor. 

7 • 	That, iith regard to avornoYlts at Paragraph 1+ 0 5 

of tile application it is subnitted that nothing arc at:iittod 

except those wh—i ch arc borne on rcc.)rds. 
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-t 

c 

'-: 

3. 	That, Jith ro Ird to vcruonts at parraphc 

id 4.9 f the applicati)n it is suijijtto:1 that 

cxc opt those avorrionts which arc IJoiio on records or arc 

ainittod as correct 11oroundOr nOthinf arc ainittod as 
/ 

correct cnd the applicant ls put to stictcst proof of 

such statouents • It is also to state heroin that aaixst 

the U.R. (Unreserved) qu-) ta only S/Sri A. K. Das .ij 

P. C. S:ia (Serial 1.105 • 2 cn:1 3 of the Offiee Order IT). 

/39_24(Inqui ry) Pt-v(T) dated 2 .6 .2002) woro cupanoliod 

for prouotion. to the post of Chief Reservation Supervisor 

aains t the U .R. vacancies as they wore succes sfui in the 

Viva-Voe test in the selection. 

9. 
 That with reard to the averuents at Paragraphs 

10 1 	1 1  1+.i2 and L-.13 of the ap pl ication it is cubuitted 

that there has boon no irreuiar1ty or illef . a]ity etc • as 

allo3cd 1fl holJJnLVcon:iuctnL tile selection and all the 

allegations of the applicant to the contrary arc doniod 

he rowitll 

It j3 to subuit heroin that so far the seloctin 

procedure is concerned, a candidate is required  to be 

successful in the prescribed 	eloction (Viva-Voco test) 

also, As the applicant failed to qualify in the selection, 

ho could not be eupanollod and selected for pr0110t01l to 

the post of Chief Reservation Supervisor in scale F:I.G500 - 

1 0500/-, 

Contd. • . .5 
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The oloctioyi 	hold quito in confornity With 

the oxtt rules nd pr000duro3 in vouo. 

1 0. 	T1t, iith rord to wornent :ido t i1rpia 

.1 5 of the appliCti)n it i denied that the cpiDli otion 

w$ file:1 lonciide for 3ourin the end3 of Jutico. 

11 . 	Th:t, in vievT of what have bdon 3ubrjitted in the 

above pararaphe of thie Written tatcont, none of the 

around for relief ae i:oritionod at par raph 5 of the appli-

cation and relief 	soui.ht for under PrraP1as 8 and 9 

of tiie application, are 3u3 tamable under lii and fact of 

the caec LL tllu$ the prayers of the applicant arc liailo 

to be rejected. 

/ 

It is OLiphotically denied that : 

(a,) the soleetlon Goenittee acted in contrvontion 

of the provisions of t1e Indi,.an RajlWay Est-

blishnent Manual or acted i1lea1ly and un-

fairly in aiardi:ir :iarks under :i±ffercnt heads 

tO the candidates or there has been any vie-

lations in follor:'i the (uideino5 and 

tructiens for hol:iii the soloction/ 

awardiii ziarl:s , or 

Lj 
11  O. 1 Uta a a • a a 
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(b) the selection Cinittoo acted on extraneous 

cons I dora ti.)ns, j rrolov ant Coo ti/natter 

and do UCi 	j f  iar:lod loior marks to the 

op]7licit or his professlonOl ability 1O5 

not jUdLOd properly or any mark was awarJcz1 

on the no ro ipSO dixi t 01 LflO members oi 

the selectiOn CmntDeO as alleged,. or 

soloctIoi Crm:iittee acted ilioally and 

0rljitrarily)r tb.orc lias boon oiy voIaton5 

of Articles 11+ and 16 of the Cons titution 

etc. as ollo[ed, or 

(ci) the roc:incn:1ati n of the select! n Committee 

is liOble to he c!Uhoci id sot aside. 

12. 	That, it is sutaiittod that all tlio c.tion5 taken 

in the case by the respondents are cui-te local, valid and 

proper and in consonance to tho pr0visiofl.5 of extant ruiLes 

on the suhjct and 11:o been taken after duo application 

of mind and that tiC prosont case is bsod on wron premises 

H 	nd suffers from mis-conception and mis-intorprot.ation of 

rules and laws on the subject besides being on sur:iisO 

only. 

Co'1 .L. 	 . . . . . .7 



H 
13. That, nocosry onquiric3 	ro 3t111 udor pr000s3 

to ocrtin furthor iflfOfli.tiOfl oto. 	f tllOrO 1)0 	fly, 	yi •L 

t10 iOr1Yi 	r031)O1iCLOlTLt.3 or:vo 1ocvoof the iir bic Tri1.y1 

to fi1 	:IditionO.1 Writci tt01:1Cllt, 	if foui:t flc0O3 3rr 

ftor oy1qujrio, for ends of Justice. 

1+. t T1, under the ftcts cid circunstnco3 of th e 

s sttc•d in the foroh)ini -,Dara csraphs 	of the Written 

SttoEont, the inS t:nt TJ01jCt1 ;n j.s 	- ot i:jit-b1e 

under 1c\1 nd ftct of the cso 	nd is li1)10  to bo dis:;issod. 

ori11CC'.i1 n 



/ 
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S 

arcd aijcut S 2__ ycar, 

by coupati n, 1jJy $ciViOO, Jcrk121 aS 	 j- 

Ii iF. flilway A: linistra-

tion, do hcroby scicnniy aIii.r: nJ stats 

that tho statcl:ionts uado in paaarapiIs 1 nd -- arc truc 

to ny 1:Tlcdo ad tncs 0 uadc in paa(rapi1s  

9 arc basod on infoii:iation as 1thcr0d fron rocords ci' 

tho cas o which I boiovo to bo truc and tho ros t arc ny 

huyibiO suhLiLssicnc boi'oro the n'blc Tribunal and I sian 

this vorificati)fl on thts ?) 4- 	day oxC Narch, 20C+. 

4 -Ccb0- 
SrDPO/II.F .Ri1way/umding. 

II0ITLiEAST FROIITIEt RAILJAY 
TT 	A1 	rn 	--- P T 
.L ,it .W LJU 	 -± OF 
UITIOIT OF IJIDIA. 

- 
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BE'OflE THE CENTRAL ADI4INISTEATIVE TRIBUNAL, C-TJWAHATI BENCI, 

GtJWAHATI. 

IN THE MATTER OF: 

00 A • No • 72 of 2003 

(Sri. Suni). Gulia 	. •, ApplIcant 

- Versus - 

Th11-o'-1 of India & Ors. 	• RoSpondonts. 

AND  - 

 

-

IN THE NWL1ER OF 

ussion of Original rocorcis in the 

aiyivo noted case for n:i on behalf of 

the respondents. 

The hunbie respondents most respectfully SuiiitQ 

S undor 

I • 	That, tho Written Statccentz j- the abcivo case has 

already been filed nd the ease is 1 ow,  fixod for bearing on 

23.07 .2001. 

That, the papers regarding zoloction procoodings 

hvo been rocoivod cold the sane is o1ng subuitted before 

the n'ble Tribunal i n  a s caic ci 3ev or. 

That, sole eti on for the p09 t of CiL  f Ros ervati on 
SuPorvis or in Scale ? • 6, 00 10, OO/ was called vido letter 

Liding dated 6.3. 02 to fern a 

pnol of 4 posts of Chief Rosorvaton Superv±sor as under: 

u.n. (trosorrod) 	- 3 
S .0. (Scheduled Cas to) 	Nil. 

S .T • (Scheduled Tribe) 	1 

''o1 td. .. . . 



I 

id it was stipulated that the GeloCtiOn will be 

j 	the abape of VivC-voce test. Tho appiiccnt thid also 

other 7 eligible o 	didates were aclvisod to appear in the 

said Vivavoco test on 2893.2002. at 10.00 

That, in the said soloction all the following 

eligIble candidateS appeared: 

I • Sri. SunIi Guha, J\flS/GuwC.hati. 

Sri Jjjt 'Kr • Dr3, .ABS/Guwa1iatI 

Sri Petcloc ,  Oh. Saxta, ARS/Guwahati. 

f. Sri. Marij ran Rabha, ABS.." Guwa1 ti. 

5. Sri Bhag±xth M. Boro, ARWGuwC.hati. 

• 	 6 • Miss: PI'atiVa Das, AS/Guwalmtl. 

7 • Sri. Bijoy Ranj an Das, MS/Guwahati. 

8 • Sri Ranjit Chakraborty, MS/GUwahati. 

In the above selection, the applicant could secure 

the follOwi.ig marks under tbo following heads : 

Heads. 

ProfessIonal 	- 20 out of 50 marks, qtfyjng marks 
abIlity. 	 ' 	being 6C i.e. 

30 markS.. 

personality,- 13 out of 20 marks. 
Address, Loadeihip, 
Acadonic Tech. 

/ 

Seniority 	 15 out of 15 marks. 

Sorvice Record 	- 9 .5 out of 15 marks. 

Total marks 	 57 • 5 ott of 100 markS. 

Ror.irks 	 j1ed. 

'I 
'iOfl 	0 0. 03 
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A copy ,  of the Mark ShüOt/RZult Shoot showing marks secUred 

by oach of the above said candidates is annexed hereto and 

marked as k1noxuro-'A' for ready  poru5l. 

A photo copy of the nark shoot obtaIned by the 

applicant and other candidates has already 1)COfl handed over 

to the Counsel of the applicant on 19.7 • 200k. 

50 	T1t, it is to subriIIJ horoin that in order to qualfy 

in  VivaVOco test one has to secure 6 marks, in the Prof o-
sslonai abjiLty and also 6( marks In the aggregate. But in 

the jnstant case, Sri Sunil Gulia, applicant could not got 

the qualifying marks of 30 in the professional ability and 

also 60 marks in  tho gid total marks coluti (zggregte) 

and as such he could not be selected for the post of O11i0f 

Rosorvation 	orvisor.Ot of 8 candidates only + could 
oro qualifying marks and th5 2 U .R • candidites (j 0O• 

Sorial los. 2 and 3 abovo) and 2 S .T • candidates (i .00 Sorial 

Hoc • i and 5 aipvo) wh0 secured the quaiifyjng marks COUld 

be selected, as, one vacancy of U.R. being filled up by 0mG 

S .T • candidate by vIrtue of merit position as he socurod 

the jghos t marks. 

Thus,, thoro  is no growld of discrepancy or ufairnesc 

and the ogile candidates wore only onpano lied after duo. 

observaico of all oxtant rules and 3pwa on the subject. 

S 

..•... Verification. 

r 
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• 	 VEBIFICLTIOIT 

	

AAA 	 0 on of 

ang 0d about 52 yoaro 

hereby o11y c.ffiiti that what have been stated in 

paragraph I and 2 above aretruo to my knowledge and 

• 

	

	those at paragrphz 3 and I are based o- jforric.tion 

gathered from rocord which I believeto be true and 

the root are my 1bl0  SubmissikAns before the Hon'blo 

Trib1al. 

0 

FOR JID Oil BEHALF OF 
UNION OF INDIA. 

• 
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ECTION 	
for CRS (6500-1 0500) under DCM/LMG. Total No. of posts = 4 (UR=3. SC=0 STI) held on28th March 2002. 

PERSNLTY

SERV 
ADD 

SN 	NAME 	DESIGN COMM DOB 	DOA 	DOP QUAL 	
LEADSHP SEN REC(15) TOTAL REMARKS 

[ I  QUAL(20) 

UR 2-May-48 16-Feb-75 6-Dec-96 BSc 
 

1 SUNILGUHA ARS/OHY 
(3 10  457 C 

2 AJIT KR DAS ARS/GHY UR 1-Jan-54 25-NOV-74 6-Dec-96 BA 30 

ARS/GHY UR 1-Dec-49 16-Fe75 3ul-97 •BSc 33 • 2 12 10 

3 PRAMODE CH SARMA 
(3 jO( jo 3•1 

4 MANI RAM RABHA ARS/GHY ST 1-Nov-57 3-Jul-84 1-Jan-98 BA 30 • 

ARS/GHY ST 1-Nov-56 1-Sep-78 7-Jul-97 ASLC 30 1 	1 2 jo o-28 
5 BAGIRATH CH BARO 

ARS/GHY sc 1-Apr-52 10-Sep-84 22-Apr-98 BA 2 1 2 1 S5 1 

6 PRATIBHA DA 

ARS/LMG UR 7-May-49 24-Mar-75 2-Jul-97 BA 2 /3 
 

yBIJOYRANJANDAS • 

• 

n, 

q 5 

8 RANJIT CHAKRABOR 	ARS/SCL UR 31-Aug-50 13-Dec-74 17-Dec-0I B Corn 25 12 
: 

- 

• -- 	¼. 

To 	

14 

(L.SAIKIA) 
S.rDOM/LMG DCM/LMG 

S.B.NAGBHIDKAR. 
SrDEN/Lifle/LMG 

( 

SrDPO/LMG 

(A.SWAM 
- 	 DRM 	

• 

I. 

- 	-- '--••-- 	 -- 


